
'l,l)ea <Bengat Stote Ebctriciry DistriSution Qomp ary Linite[
(A Govemment of West Bengal Enterprise)-

Vidyut Bhavan (7th floor) DJ Block, Sec-II Salt Lake, Kolkata- 700 091

CtN: U40l09WB20O7SGC I 13473, Web: www'wbsedcl in,

e-mail: cereg.wbsedcl@gmail.com
Telephones : 2359'839t, Extn - 364 Fax: 033-2334-5862

R€gulation Cell
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To
The Secretory,
Centrol Electricity Regulatory Commission,

3rd & 4th Floor, Chonderlok Building,

36, Jonpoth, New Delhi-110001.

Subr Comments on droft CERC (Terms ond Conditions for Renewoble Energy

CertificotesforRenewobleEnergyGenerotion)Regulotions'2022'

Ref:MemoNo.RA-14026(11)/|/2o22-cE\cdaledl5.o2.2O2?oftheSecretoryCERC.

Respected 5ir,

wilh reference to the obove, comments/ suggestions of wBsEDcL ore enclosed herewith

for your considerotion, Pleose.

Enclo: As obove

Yours foifhfullY,

l\r vyy\
(5. MukhopadhYoY)

Chief Engineer (Peg)
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Clause

No

sions as per draft RegulationProvi Amendment proposed Reasons fo r amendment proposed

Cla use
4 (11 Station,

(b) Captive generating station based
on renewable energy sources,

e Energy Generating(a) Renewabl newable Energy Generating
Co-Generation plants,

(b) Captive generating station based on
renewable energy sources/ Co-
Generation sources,

(a) Re

Station/

4 l2l
station shall be eligible for issuance
of Certificates, if it meets the
following conditions:

(a) the tariff of such renewable energy
generating station has not been
either determined or adopted
under section 62 or section 63 of
the Act, or the electricity
generated is not sold either
through an electricity trader or in
the Power Exchange, for RpO
compliance by an obligated entity;

A renewable energy generating e energy generating station/
Co-Generation plants shall be eligible
for issuance of Certificates, if it meets
the following conditions:

(a) the tariff of such renewable energy
generating station/ Co€eneration
plants has not been either
determined or adopted under
section 62 or section 63 of the Act,
or the electricity generated is not
sold either through an electricity
trader or in the power Exchange, for
RPO compliance by an obligated
entity;

A renewabl

4 (3)

renewable energy sources and
meeting the conditions as specified
under clause (2) of this Regulation in
respect of renewable energy
generating stations shall be eligible
for issuance of Certificates:

generating stations based onCaptive

renewable energy sources/ Co-
Generation sources and meetinB the
conditions as specified under clause (2)
of this Regulation in respect of
renewable energy generating stations
shall be eligible for issuance of

aptive generating stations based onC

(ii) to_omend the princip-ol Regulotions mentioned obove to provide:(o) inclusion of "industriot woste,, in the delinition forrenewoble energy,
(b) The purchose of power generoted fromcogenerotion sources irrespective of the niture

of the industry wilt quotify to meet ihe RpO ;f ;
distribution licensee.

Earlier WBERC issued WBERC (Cogeneration and Generation ofElectricity from Renewable Sources of Energy) (First amendment)
Regutations, 2020 under Notification ruo. zrlwiinc aa,.i ilintzozoby which WBERC has amended its principat a"erfrti;; 

'wgenC

(Cogeneration and Generation of Electricity from n"nJ*.Ji. sorr.", orEnergy) Regulations, 2013 issued under Notification no.-SO/WAEnC
dated 22/312Ot3. By the said amendment, WBERC excludedlindrr,ri.l
waste' from the definition of ,Renewable 

source, in it," .r"nO"O
Regulations, 2020 (Regulation 2.1 (XX t)) and omitted ,Co_e#r"tion,
from the source of power to meet Rpo (Regulati", g.+, g.i, a]9, j.fll.
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defi ing
litig s;

G ovt e ts Be n a eu d a d rect no to EB cR nu ed r se toct n 1, of08
ht e E cte 1c Act aty rd nc sureg o n Ion8 n rae oti nco-ge rpo

atow srd nRe a b e fPowe POR b D scoms n
e ts nBe n of8a ro om tp Co n rae t nong mfroge a 50 rcesu sama dn ta de Sectio 86n of t eh 2 003Act, e rdo re

PO06- 13 909 2 102 E5/8/ CT No Po RE 015 7 2 20 1 where
of e s Bt e ang fo low d rect to ns ton8

The c ne e( ') rottonog lecte nc be con t nuedty t bo e considered os
hr oe nme edm nt ot the Re lou stion ns ht e

e b obv for tiongo

Chief ngrneer (R ion)L]

Regulation Depa
WBSEDCL

rtment

of
2003

obligation compliance
view

under (e Electricity
no. dated
Govt. has given WBERC:

of
before Principol

RPO



Certificates:

6 (3) igible entities that ha
granted accreditation for Certificates,
referred to in clause (2) of this
Regulation, which have undergone a
change in name or change in legal
status after the grant of accreditation
for Certificates, shall inform, along
with relevant documents from the
appropriate authority such as
Registrar of Companies or National
Company Law Tribunal or any other
Court, to the concerned RLDC which
shall, upon verification of documents,
update such change in its records
within 30 days from the date of such
information and inform the same to
the Central Agency.

EI ve been ies that have been granted
accreditation for Certificates, referred
to in clause (2) of this Regulation, which
have undergone a change in name or
change in legal status after the grant of
accreditation for Certificates, shall
inform, along with relevant documents
from the appropriate authority such as
Registrar of Companies or National
Company Law Tribunal or any other
Court, to the concerned RLDC/ State
Agency which shall, upon verification of
documents, update such change in its
records within 30 days from the date of
such information and inform the same
to the Central Agency.

Eligible entit

'State Agency'has not been mentioned

8 (2) e registration for Certificates
granted in terms of these regulations
shall be valid for 15 years from the
date of registration for Certificates:

Provided that the registration for
Certificates granted under the REC
Regulations, 2010 and deemed to
have been granted registration for
Certificates under these regulations
shall be valid for a period of 15 years
from the date of deemed registration
for such Certificate.

Th

Provided that the registration for
Certificates granted under the REC
Regulations, 2010 and deemed to havebeen granted registration for
Certificates under these regulations
shall be valid for a period of 15 years
from the date of deemed registration
for such Certificate.

The registration fo
in terms of these

r Certificates granted
regulations shall be

Provisions for renewal of registration has not been mentioned
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valid for 15 years from the date of
registration for Certifi cates:



The registration for Certificates may be
renewed after the expiry of 15 years on
application by eligible entity within
three months before expiry of the
period of registration.

t2 (21 cate Multiplier for the
period of three years from the date
of effect of these regulations or such
other period as may be decided by
the Commission, as determined in
Appendix-1 shall be as under.

The Certifi cate Multiplier for the period
of one year from the date of effect of
these regulations or such other period
as may be decided by the Commission,
as determined in Appendix-l shall be as
under. The Certificate Multiplier may
be revised by the commission every
year considering all the parameters.

The Certifi

The Certificate Multiplier should be revised by the commission everyyear considering the tariff orders of the previous one year.
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